
and its workmen in the dispute re-
garding r..:vi~jon of WC'gC,3 ;\nd De~r
ness Allowance ar,:! given in the 
Statement laid on the Table. [Place" 
in Librarl/. See No. LT-54B7/66j. 
These have been given effect to. All 
arrears aCC'TUlng Oil i1r:c~Junt of t~le 
settlement were dl~bu .. ";f':] to the 
workers On 18Lh Nuv~rr.ill"!~·, 1965, be-
fore the slil'ulutcd date specIfied in 
the agreement. 

(b) Doe. not arise. 

Kamala RIVer 

S'l'6. Sbrl Madba Llmaye: 
Shrl Kisbcn Patlnayak: 

Will the Minister of IrrlgatiOIl and 
Power be pleased to state: 

(a) whether Govern'ment are 
aware that the river Kumala in North 
Bihar has changed its course thus re-
lultinl in an extensive damage; 

(b) whether Government are also 
aware that similarly other rivers of 
North Bihar cause a greQt havoc; ami 

(c) if so, whether the Central Gov-
ernment are formulating any scheme 
Independently/jointly with the State 
Government to check the same? 

The Minister of Irrlgatl.... and 
Power (SIlrI FaIlhruddln Ahmed): (a) 
Yes, Sir. 

(b) Yes, Sir. 
(c) Embankment! along some ot 

the rivers such as Kamla-Balan, Bag-
mati and Kosi, have already been 
eonstructed by the Government of 
Bihar, and further measures for pre-
venting .pm. and stabilizing the 
courSe of th~ rivers, whe"e neces-
sary, ate under consideration. The 
Government of India have. in consul-
tation with the State Government, 
constituted an Expert Committee in 
August 1965 to go into the problem 
of the !nstabiUty of the rive.. in 
North Bihar nnd to make a c1os~ ~tudy 
of the effe~1 of railways, canals, roads 
.nd embankments on the drainRg~ of 
North Bihar Including the re,imes of 

maior river systems. Earlier anoth ... 
Expert Committee was appointed to 
study the flood problem of the 
Adhwara Group of rivers. The reporl 
of these Committee. are awaited. 
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( If) ;it, ;rift 
Tralnlnl for Manalets ~r New 

Industrl ... 

3'18. !l1t'1 Sldhe"""ar Prasad: wll 
Ihe Min!ster of Plaldilnt b. pleased 
to state: 

(a) whether Bny scheme has betw 
formulated to make provisions for 
Ira!nihg adequate number of Manl,-
f>r~ tor the new industries and deTe-
loplnent services in the public sec\«: 




